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ODE_ 

Heard both the •arties. The ii. counsel for the:etjtjofl5r  

submits that the aolicatien being defective one he has been instructed 

by his client to withdraw the same with liberty to file a fresh aeoli—. 

cation according to law. The •etitionar is permitted to withdraw the 

application with liberty to file a fresh applicstjon accord'inq to law 

subject to limitation. The.aolication stands dismosed of s 1ein 

withdfawn. No order as to costs. 


